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SHRI RAJ BAHADUR: Madam Deputy
Chairman, | do not think the points raised by
my hon. friend, Mr. Ghani, are at all relevant
to this particular matter. In fact, | was
wondering whether it was in order that what
happened in a particular State could be
brought, as a matter of complaint or
grievance, in the discussion of this particular
measure. | would say that the Punjab Govern-
ment is a responsible Government chosen by
the people, elected by the people, and is fully
answerable to the Legislature. It will take into
account all the pitfalls that come before it and
there is no reason to doubt its effectiveness or
its efficiency to overcome all such pitfalls or
faults. 1 will not like to say anything more on
this point as the matter raised concerns
Punjab. But so far as evasion and other things
are concerned, as the hon. Member might
have noticed, clause 10 deals with assessment
and penalty in case of evasion by unregistered
persons and clause 11 deals with assessment
and penalty in case of evasion by registered
persons, and there are certain penalties
prescribed. So, if any evasion takes place of
any tax, | think we would be able to look after
it.

With these words, | commend the motion
for acceptance.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to consolidate and amend
the law relating to the levy of a tax on sales
of motor spirit and lubricants in the Union
territory of Manipur, as passed by the Lok
Sabha, be taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 to 37 were added to the Bill.
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Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI RAJ BAHADUR: Madam, | move:
"That the Bill be returned."

The question was put and the motion was
adopted.

THE DELHI MOTOR VEHICLES
TAXATION BILL, 1962

THE MINISTER ofF SHIPPING ut THE
MINISTRY OF TRANSPORT AND
COMMUNICATIONS (SHRI RAJ BAHADUR) ;
Madam, | move:

"That the Bill to impose a tax on motor
vehicles in the Union territory of Delhi and
for other matters connected therewith, as
passed by the Lok Sabha, be taken into
consideration.”

As we all know, in Delhi taxes on motor
vehicles are levied under the Punjab Motor
Vehicles Act of 1924 as extended to Delhi in
1933. In Punjab, the rates have been
substantially increased from time to time by
certain amending Acts, for example, in 1954
and 1956. No increase, however, of these
taxes has taken place in Delhi since 1933. The
rates at present are lower than in many of the
other States, particularly as compared to U. P.
and Maharashtra. Apart from that, we have, in
the case of the Bombay Municipal
Corporation, a tax which is known as "Wheels
Tax' on motor vehicles. No such tax obtains or
is levied in Delhi. Delhi is the Capital of our
country and its roads require greater attention
and the cost of construction and maintenance
has 'been going up. Larger funds are required
to finance these projects of construction and
maintenance. With this background in view,
we have come forward with this measure. The
objectives are, firstly, to augment the
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resourses through slight adjustments of these
taxes and secondly, to rationalise the existing
basis for assessment of taxes, particularly on
goods vehicles. At present, motor cycles and
goods vehicles are taxed on the basis of their
unladen weight and cars and public service
vehicles on their seating capacity. It is now
proposed that private cars should be taxed on
the basis of their unladen weight, motor
cycles, scooters, scooterettes, auto-cycles and
tricycles on the basis of a flat rate related to
their unladen weight.

Let me add here that this particular measure
has been proposed in the light of the
recommendations of the Motor Vehicles
Taxation Enquiry Committee. And so the
goods vehicles are now proposed to be taxed
on the basis of their registered laden weight.
Buses and taxis will however continue to be
taxed on the basis of their seating capacity.

The Punjab Motor Vehicles Act, 1924, was
once amended by the Legislature of the then
Delhi State in 1954, section 3 whereof was
the subject-matter of that amendment. If we
want to now make any amendment or change
in the existing enactment, it has to be done
through the medium of this Parliament. Hence
this Bill. We have also taken this opportunity
to effect certain improvements in the scheme
of the proposed enactment.

I would also like to refer to a particularly
important matter in this context, and that is in
regard to the distribution of the proceeds of
this tax between the Delhi Municipal Cor-
poration and the New Delhi Municipal
Committee. At present the basis on which
these proceeds are distributed is a ratio of 6:4
of the net revenues earned from this tax. The
net revenues are calculated by deducting the
cost of collection of this tax from the gross
realisations. We at present have a basis of
distribution which is related to the number
of vehicles
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which have been registered in the areas which
come within the respective jurisdictions of the
Delhi Municipal Corporation and the New
Delhi Municipal Committee. It has now 'been
proposed to revise this basis, and we will
certainly give attention to this matter. It is
now proposed that the basis of distribution
should be related not to the number of
vehicles but to the route mileage in the two
areas. As | have said, this is a matter which
would require a more detailed examination.
Hence we think that in consultation with the
Ministry of Home Affairs and the Delhi Ad-
ministration, the Transport Ministry will
undertake this examination and come to
certain conclusions, and after taking a decision
on the conclusions, the rules will be modified
in the light of the decision taken, and the rules
as modified, will be laid on the Table of the
House for its final word on them. At present
no increase is envisaged on account of the
scheme of the Bill of invalid vehicles,
carriages, private cars, motor cycles, etc.

I think, Madam, | have sufficiently
explained the background and the outline of
the present measure and | commend it for the
consideration of the House.

The question was proposed.

it faweare ARTETR Wi
fym (wex w3w) : ITTAfa wEYET,
Y faer sreger Fopa oy &, s B wedy
o 7 Fg, AWAART FA T g T
FLRE!

[THE VICE-CHAIRMAN (SHRI M.
GOVTNDA REDDY) in the Chair ]

v g & s &) Evn foeeg o oy gt
T Td 1 It & | 37 F oy =y Ay
MEIT S A e 1 T A aw
s # qgw fawr Q= femoar gad
ZroFTe 9 oY 29 A 91 w=fE a2
IO BT o EY & W T A A
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AT g9 3@ T 99 aF T7 SHI 97 2w
wfadaT ag ©1@, a9 aF =T 78
FZ1 o1 v | qEfEd a7 weww ma-
g ¢ f a=AY e ey @t ¥ fa=e
FZ AT 1 Hama 9 famn @ sy o
¥, IHET TR T IHG, T T
T A9 A1 AT UF A g WK g
fF =9 &y 9T q@9 At M Aw@w
Hwg T1€ 1 ©AC ATHT R 9%
T AT I A wF g wifgg
woq TR 97 AT ATET # A= 0
FArAY T €, e T T S gaw
sqaT g &, @t ft surRT IS gar
g o feafa & g S0 Y Qo F
gu o et mfsdt 1 g sRww
Tr fed 1 5 gfee ¥ ed wag
¥ ¥ woAy wwegde off faar g oF
qnt 9T I9q T afeqi w1 e
femamg | g9 a & @& wey
weg # ower 99t g€ o Wk
uF faa A@r 91 | €7 AT el 9
fa=me #7% Qv s w33 @ w=gy
FF IATAT AT 4T /T I F WA 97
9 Zaw fagr & | 3@ wwg WwAT: I
9 F A T gfee & Sa= oft a7 ) T
97 379 WY F4 A% AT FF IATT 8
a5 T gfez & aaman § fie et wmest
# farelT avg &7 FHT T &1 1 WA W@y
T Fa9 F1 TAFL ¥y & 6 4 @AY
TTIT 5% WET & T FW & AT g W
i @Y T WEE 7 e awd §
for @zt T faadt W g aFT & wlv ot
FHT 7 JoT F1 IR vgeree fEwar 9
gFAT & | WT g2 ¥ g s
WTAT A A FHY 9T ATHT AT I AT,

77 Sfad 48F & | e wW ar
3 p.M. FATAT &7 T ¥gT qF qa9 ¢

aF W W FAFATT F AT 9T
&7 aFd ) fFT @ aF “qE A
G’ &1 wA™ § IE gH g
{qAATET FAT fET |
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A% a9 & 34 & g7 o faae
FAT A1EAT § & Areaaw & wew wew
29 # g A 399 g &7 a9g 7
qrETaEl #1 aga wfears qzAr 2
FEEZYIA ¥ (W dvg F1 gear g
AfaT 37 T #7419 gW F77 & afeA
mfammgdfraiatma s
Ife AAFT 9 TEIFAT S AT
arfeq | &% 3 F oF & F Eaw AT
ggfa 2t =wifed | v 3awgiz
#fam 7 7 188y ¥ fawifoy 41 o
% wars aTeq & W 9T W A A
aF & 2a ggfa smr € s =ifed
971 39 faem & i aF "7 7 Fr
FIH AL IIMAT | T & 9 RS
fagrfen vt & sa®! woyeitiz 99 &
AT 27 g1 Iy ¢ f& e s9% fao
O Sz qefr d fr g sira &
g o wifgd W s\ aEl
AT Wfed | g e ¥ & wf sEEw
% awar f | e oo wwe w1 fawm
@A (vicious circle) ¥ AT
2 | N AZ ¥ AW W AGT (A qAHAT
2 & ag wrgar 7y g fawra &
T aXg FamEs s wfgad fowk
I AT A F 0% &Y qwT 67 g 2
T |

% gy o e g fe g% gemE
F WL 97 A1 AT KT AR 7 AT
Z7 nfed | o o 2| § i amre
2 § mif¥ai 300 WX 300 FHH wiafaA
A & | T A ¥ uw W faedT &
AT, YT ¥ WO q€r TR
afear mfy a6+t At & = aE
g o § T q6T H AT E A1 AT
0T 7 A1 2ZF K qF FT T3
¢ oY &7 =2IH ¥ 99T gew I H5
agfa & foma aug & % F1%r Ffzard
FT ARAT FIAT TIqAT & | W17 31 #2ZH
#1 woet qEwY ¥ wAre far gz
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[t farmerger wwTerTEaT @fEar]
N 27 wgfy gé @t & gl A
O § oy Prad @ drer § wr o
2 A ag gam dwm A qgfa Er At W
A A ATEY ATAT AT FTHF QAT A
g | ¥W AIg q W wAT AW g
®T aAg ¥ A gFqT qAW 339 qFOA
g #1 a9g & ardY aar Arardy afea
& IAT AT F) TE ATE B TXAAAG
FT QTHAT FIAT 53T § | ST FF aTai #1
e ¥ ww g v wraws g F
AR AN T OF IHE F &7 F A4
foar omAr wfed i =9 &% oF &Y
& qafa = F AL 9T AT F7
w1 § e wieaTal &1 9T g o

oF A ¥ Q1T FET WEA § WK
7g 2z & 5 M9 97 oY F oweA
weifea AEie w1 fodm A
912 & | 9 & g% g a1 afgqr T
arEY =41 F1 IA ¥ qAr9 sy
Frrgfeqt 1 Fenfga &¥7 7FT O
g g F=4 ToF T a9 T4t & AR
XEH AT AT T FAT TG 4l A9 T
qmTSfEal ® FrET AT F TR
&x ® wrafawar ifad; ITR0 TR
Fq13 & [ gtz A1 giagr 7 6
ak fag s oft Sifed gr AR W
WA I AEIEN § BY@, qHT
qqT T AE 1 e fan, T g
% fa0u + 2 1 A& aw 2w
97 3% @t aRd & § I Al WY
THEAT F37 FHT AT W § A7 =qrgEsT
WA AF AT @ | WY AT TE G
qarT #r A T R E, et @ &,
¥ T7Z 1 T4 A% tw F 1@ §, fownr
# faag 75Y w31, Afwa 9= 7 gEglzat
s w1 9T 9w §,
§F AIg A% ¥T AT &Y @ § A 59
Ay & AEifag fgear 3 & €9 H
&0 W Y wrar afgd 1 g w9 S
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WTNT 39 MIH $T T § 9% AWEa
AR 7E XA Y | I 7 fawe & A
q¢ #2197 9% A & At faore & Ar
qT 37 39 WY AT TfEd | wow wEwy
& & 3% s gfaar ¥ <t & fomer
# faxry g7 w%av § 1 W I fgmw
faa 291 ¥ fag M @ e E ar
F1f gl a7 ¥ 72T T aHa § AfHA
w2 & fawA9 & Frar< 97 §7 Wy §
AT 378 AT AW AT 77 24w AT AwhEA
¥ g A suvar gy 3 st arw
72T XAT & | WY AT Ave T A
AT EF AT A OF AATE FTAFA 2 |
o1y 3% A1 afgd ¥ w1z & afey A
TTE 9T F HrEY W T A@ F AR AR
&xq &1 82 & T ;fod arfw F it
AR T WIA 94T 9% GIT & A% |
WX WY I7F TAT AE F gAAT 3
Wi a1 7 28 & fr ¥ sy & a6
g waar gr ag ?

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : Mr, Chordia. the time
allotted is half an hour. There are two more
speakers.

SHRI V. M. CHORDIA; But there are
amendments also.

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) ; Please conclude.

it frreewTe wearaTaat aRfyw
Mo Facdiggfidandfs
s Frlt g et &Y e agt Wy
T eo & @ 7gt Fodt g a1 TAH
At AT w AT #
Frqifzg e2zde Ay A fF wgi w7 9T
fraar fraar 5w ¥ fpmg it foe
agl | femdT & qwraw F qudy wg #9
&7 § | WA 3| # 4 e § fr
A TF A TAYL TGT T F AT
w7 T & M F7 Awgad 70 qa
# #aifs 9z o faeelt & wwfas § &
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&7 & 9 Fort faeeit § eo far % ey WTET § | T AYE W A T qFAT
ot & qro fa & ol o @R 5ol o1 @ § vaw A fadw v g
€ ot uw for amgx wree to i s # wgar e 5 s wfeer ¥ @
TREWIRIF A AR A aT | gy fam § doeT 5o & 3
gﬂmmﬁwﬁgﬁmu{rwiw aY 3u% faq wor & fadgw syaer

i

THE  VICE-CHAIRMAN  (SHRI M.
GoVINDA REDDY) : Please conclude.

SHRI V. M. CHORDIA: | will take five
minutes.

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) ; No, no. You cannot take
five minutes. Do it in two minutes and be
brief.

=

4

a
49
dg

mdt A sfaw e J
gagw fagr & z@ aw@w W
ey s T A g A w fomny
U & g #1§ sqaea 7ff & 1 &
HT A qEAE WA Sow e fan
AT WAEE ¢ | & o7 9 § |
¥ WY 997 FEA0 )

o 9T fagie a1 & 59 a9y o
qrAA F7 A § ag A § fr
Y gr faeelt wpfafaes sraas
gz, (eYe ¥ Fww fear wr €0
™ FER A faer A afgfee
ExararT fae, 3 2 &R W faeely wqfafager
FRAIGET 39, L&Y FT FWEA F7,
g A I I IR R 1 T IR/
A 97ETT A% WTEH T4 &4 @, AW
AMHT T aCE FT WESC § | W
fara WY w7 &, ez g AAg
T §, IR OF f FIA § AT 7K
vy § afeT 72 o dF AW
A G ofmF F F@w ¥ W
wfsarE &1 qmwar w7 qgar g v <@
T@ Y A AR FAT H garaT foar
979 RS—4.

# T WER W OF & FEA 6
FANT FAT AT AT AL 2T
g | zafeT & @@ ag F1 qgaeqr F7
faw Fam g o

= WEWt WE) WhE: § ow
TAT TG qEAT § T W T 5
fr e 3T & wrAw & AR @
g7 agw fwar mm &7

=t faserEe AT Wrchya:
qd4 e agf ar 5 o arie e
F1 FEN AT 9 THHT WGE AW
oY | wemr g fF & @ dfe e
fedfez o2 o | W 1€ e =
#IT AL X # A e & a7 qwf
FATA F1E 5 AT A9 T4

A AW WETE WRiE T e
& fr srgdsr #7 wrTe faegw Sfeewa
7 & wie gafag W v fEar fs
v F74 fafadz & a1 awarsd o

THE VICE-CHAIRMAN (SHRI M.
GOVINDA REDDY) :  That is his opinion.

SHRI BHUPESH GUPTA (West
Bengal): Sir, 1 only want to stress one point
taking the cue from the  hon. Minister when
he said that in order to improve roads and so
on, this additional taxation or adjustment in
taxation in some cases would be necessary.
And in that connection, he also mentioned that
taxes would be there on scooters, motor cycles
and so on. My fear in this matter is this that
as far as Delhi is concerned, we should have a
somewhat different approach with regard to
this problem. In  the first place, we have in
Delhi a very bad, rather inadequate, public
trans-



3671 Delhi Motor Vehicles

[Shri Bhupesh Gupta.] port system. | think
this is one of the big cities in India where
public transport in the physical sense is not
only inadequate but it is also at the same time
expensive. That is why perhaps we have in
this city so many scooters and people using
motor cycles and so on. This has to be borne
in mind. I think the problem of Delhi has to be
tackled entirely differently and if the
Government wants to improve the situation by
putting additional taxes and so on for the
improvement of roads, the incidence of such
taxes will increasingly be passed on to the
passengers and others, public generally. |
think that is not a right approach. Monies have
to be found, as far as Delhi is concerned, from
other sources. It is just not one of the many
cities in our country. It is the capital of India.
Here public transport, roads, etc. should be all
in tip-top condition and if you want to
improve these by taxing the motor vehicles
and taxies, then you will not get far.
Resources have to be found from elsewhere.
On the contrary, the effort on the part of the
Government should be to make public
transport adequate so that it becomes available
to the bulk of the citizens of Delhi. We know
how people have to wait for a long time to
catch a bus anjd how the buses are few and far
between and how they are crowded. This
means that the citizens of Delhi have to spend
money on scooters and other things which
normally they would not have done if public
transport was good. Go to Calcutta, Bombay
or Madras. You do not see scooters oi this
type. You do not see motor cycles and so on.
It is not as if the people in Delhi like motor
cycles, because they have no other alternatives
but to find vehicles or means of transport fo,
themselves. Now, | should not like the
Government to impose more and more taxes
on such people. This is one thing | would like
to avoid. | should not like the taxes to be
placed in such a manner that the conveyance
expenditure on the part of the citizens of Delhi
goes up,
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whether they travel by scooters or by buses or
by taxies. As far as cars a ft concerned, | have
nothing much to say. Cars are generally used
by well-to-do sections of the community.
They should be in a position to pay a little
more tax if it comes to that. But beyond that |
am not prepared to go. | say that | am not
prepared to go to the point where | am to put
additional levies on scooters or motor cycles
or certain other vehicles in the common use of
the common people. This is my suggestion in
this connection. As far as resources are
concerned, you can never meet the
requirements of Delhi for the improvement of
transport unless you find resources mainly, if
not wholly, from other sources and do not
think the Central Government should grudge
it when we are dealing with the transport
problem of the capital of our country. This is
what | would like to say.

We, Members of Parliament, are very much
happily placed in this matter. We have the
buses for us to bring us to Parliament, we can
also, because of our allowances and so °n,
even if we do not get buses, always afford to
hire taxies and so on. But imagine the
Government employees and others, imagine
other people, small traders and businessmen
and others, to what difficulties they are put as
a result of lack of conveyance in Delhi. Many
arguments have been given to justify the
present position of the Government, We are
not convinced by any of there arguments.
Therefore, | say that we must keep our eyes on
the needs ° that section of the community
which finds it difficult, especially in the con-
text of the rising prices, to get conveyance at
reasonable cost. This is what the Government
should be concerned with. As far as roads are
concerned, you find the roajds here are good.
New Delhi is the favoured section of Delhi but
if you go slightly out, on the fringe of Delhi
and to Old Delhi, you will find the roads are
not well kept at all. They are in fact very badly
kept. It is probably because the
Ministers  do
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not go there very frequently and the so-called
V.1.Ps who go round New Delhi do not have
the time to go to Old Delhi or the vicinity of
Delhi which is covered by the Old Delhi
Municipal authority. If you go there, you will
find that the roads are extremely bad and kept
in very bad shape. | think certainly these have
to be improved but here again am | to put
more taxes on the scooters, on the motor
cycles and others in order to improve the
roads in Delhi or should | find money from
other sources in Government in order to
improve the roads? This is a question of
approach and here in this matter, the approach
of the Government is very narrow and
certainly not really in the public interest. The
public of Delhi want the road transport to be
improved, to be made adequate, to be made
cheaper for the common citizen of Delhi and
they do not expect that the Government
should take such fiscal and financial measures
which would continue to increase, in addition
to bad transport, the economic burdens on the
people. This is the main problem and | hope
the Government will tackle it in the right way.

SHRI R. S. KHANDEKAR (Madhya
Pradesh): Mr. Vice-Chairman, in supporting
this Bill | have to make a few observations. It
is not possible for me to deal with all the
clauses exhaustively. But | would deal with
some clauses which are really very welcome.
I refer to clause 10 which makes provision for
refund. It is really a welcome provision. |
commend clause 13 also which gives certain
exemptions for, some agricultural purposes.
That is really a commenda-able provision but
clause 13, subclause (3) is rather
objectionable. It gives power to the Chief
Commissioner and it is left to his discretion to
exempt certain vehicles. There are no rules
for the present as to how &i» discretion will
be exercised. | submit that when the rules are
to be made, provision should be made as
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t.0 how the Chief Commissioner will use his
discretion. There is another clause which
takes away the jurisdiction of the civil
courts—clause 16 (3)—and it says:

"Every decision on such appeal shall be
final and shall not be called in question in
any court of law."

This appeal also is to be governed and
regulated by the rules. There is no mention as
to whether the appeals will be to some
tribunals or to regular judicial authorities. |
suggest that while making rules, provision
regarding this should be made because these
days there is a tendency to constitute tribunals
and they are mostly constituted by the
administrative heads of departments and there
are no judicial authorities or people who are
in the judiciary included in these tribunals.
Therefore, the rules should govern this
fundamental principle of appointing judicial
persons. | would say that the clause which
was opposed by Mr. Chordia should be
welcomed, for cooperative societies in this
country still need protection and also
encouragement and if some concessions are
given to them, there is no harm.

While commending this Bill, | would like
to make one or two observations also. | would
submit that when you increase the taxes, you
should not forget their reaction on the trade or
business. As you are aware, this transport
system is well organised and there is the
recent example in Madhya Pradesh where
they tried to raise the taxes on motor transport
and so a strike was organised and there was a
strike for a number of days. Only the
emergency came to the rescue of the State
Government and that strike was called off.
Otherwise the situation would have become
very serious. So while imposing taxes we
should be careful and we should take into
consideration public opinion and the opinion
of the persons in that trade or business.

One word about the condition of transport
in  Delhi. As has been
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[Shri R. S. Khandekar.] pointed out just
now, the condition of transport in Delhi is not
satisfactory. There is too much of over-
crowding in the buses. The buses are also
irregular and their speed is not regulated. We
read almost everyday of certain accidents
having taken place and so many casualties
having taken place. So there should be some
regulation over the speed and also something
to prevent overcrowding in the buses. Steps
should also be taken to have regular running
of this transport system.

As regards the licensing system also |
would submit that the licences should be
given for a longer period than is the case now,
because it is very inconvenient if the licences
are to be renewed every now and then. Also
when the vehicles are not in use, the licences
should be suspended and there should be
some provision in this measure for such
suspension of the licence.

With these remarks, | support the Bill.
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SHRI RAJ BAHADUR: Mr. Vice-
Chairman, | am grateful for the support which
has been generally extended to this measure
and | propose to deal with some of the salient
and important points that have been made by
hon. Members while they spoke on this
motion.

Mr. Chordia has thrown out a suggestion
that apart from the criterion of the number of
seats in a particular bus we should also take
into account the distance for which it has been
given a licence. My hon. friend, Shri
Bhargava, then in fact hit the nail on the head
when he asked him to quote one single
precedent where tax on motor vehicles was
related to the distance which was traversed by
that bus. As a matter of fact, it is not the
distance that should be the criterion, it should
be the number of seats, that is to say, the
revenue which is earned therefrom, that
should be the criterion. A particular bus that
has been registered for a route of, say, only 50
miles, may still make 3 or 4 or 5 trips. One
does not know. We do not know the
conditions because they differ from region to
region and from State to State. So it is not
possible for us to relate the tax to the mileage.

Apart from that, the hon. Member also
made the point that we should have some
consideration for vehicles moving on kutcha
roads. As a matter of fact, in the Union
territory of Delhi we have mostly got these
buses plying on pwcca roads. There are very
few kutcha roads. There may be hardly one or
two, if at all. But | don't know of any one
service which is plying entirely on kutcha
roads. Even
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so, if because of the character of the road—
kutcha or pwcca—bigger losses are incurred
or bigger expenditures on maintenance of the
vehicles are incurred by the operators, it is a
matter which should be taken into account at
the proper level. At this moment | can only
say that this can be looked into when such
cases come to our notice. Then he pleaded for
uniformity of taxation. This measure itself is
one by which we seek to bring the whole
taxation on motor vehicles in the Union
territory of Delhi on a par more or less with
that obtaining in Punjab. It is not possible to
lay down a hard and fast rule for the whole of
the country because the circumstances and the
conditions differ from State to State and it is
not possible to lay down one uniform rate or
pattern of rates for taxation on motor vehicles.
I would, therefore, like my hon. friend, Mr.
Chordia, to appreciate this point. Let us also
realise that the State Governments today are
being asked to mobilise more and more
resources to meet the urgent and unavoidable
needs of our Plan in view of the emergency
and the defence requirements and other things.
It is not possible for us, in these conditions, to
inhibit them in any way in any shape or form.
These are my remarks on that point.

He asked, why we should not abolish State
boundaries so far as it goes for the issue of
permits and create zones. That would require
a very far-reaching amendment to our Cons-
titution and | do not think we can do that,
because at present the executive responsibility
in respect of road transport vests entirely with
the State Governments and it is not possible
for us at the Centre to transgress into the field
of authority of the State Governments without
a proper amendment of the Constitution. | do
not know whether any strong case can be
made for that especially when we want our
States to function with as much of autonomy
as possible. He made another point which
was not  quite
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[Shri Raj Bahadur.] clear to me because
his amendment goes the other way. In
respect of cooperative societies, his
amendment says that instead of fifty per
cent, the taxes should be reduced by
seventyfive per cent, that means, they
should pay only twentyfive per cent, but
from the speech | got the impression that
he wants them to pay seventyfive per cent.
When he speaks on the amendment, | will
come to know his mind better and then |
can answer the point.

Mr. Bhupesh Gupta, as usual, he would
not mind my saying so,  has tried to play
to the galleries. He said that the people of
Delhi want good roads and he says that we
should not provide for those roads only by
such measures of taxation but through
other means also. But if when | come to
him with other means  for  the roads, he
would probably be the first to stand up
against those other means. He would ask us
not to divert the funds to roads. He has
been beautifully vague in this particular
matter and he has not thrown any
light whatsoever as to from where
this money is to come. | can only  say
that the total realisation from these taxes at
present comes to Rs. 35 lakhs approximately
and a sum of  Rs. 41 lakhs more will be
added by the slight adjustments made here
in the road tax which brings a total of
Rs. 76 lakhs per annum. |am quite sure
that in the Union territory of  Delhi we are
spending much more than that. If notice is
given to me, | will produce the relevant
figures, the budget figures, for roads in the
Union territory of Delhi as this is an
important matter. ~ As and when notice is
given to me, | will supply that information.
He said that our transport system is bad, it
is inadequate and it is expensive. He also
said that roads in New Delhi are better than
roads in Delhi. Sir, this is a very serious
reflection by the hon. Member on the
chosen representatives of the people
who constitute the Delhi Corporation. If
the roads in New Delhi are good, it

goes to the credit of the New Delhi Municipal
Committee and if the roads in Delhi are bad,
the responsibility thereof is on the elected
representatives of the people in the Delhi
Municipal Corporation.

SHRI BHUPESH GUPTA: May | ask a
question? | live in Ferozeshah Road. Suddenly
I found that wide road still being widened. |
made enquiries as to why it was being done.
Do you know what | was told? | was told by
some people that this road was being widened
because it is very often used by the V.I.Ps.,
the President, the Prime Minister and various
other persons.

SHRI RAJ BAHADUR; Who said that?

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY): His sources of information
are many.

SHRI RAJ BAHADUR: | think, Mr.
Bhupesh Gupta, with all his sense of
responsibility and sobriety should not be
guided by any particular man's opinion, a man
going about the street telling him.  He should
tell me whether there was some officer who
said that the road was being  widened
because it was being used by the V.I.Ps.
There is no distinction  made between the
ordinary persons andthe V.I.Ps. Let him
know that there are only four V.L.Ps. in
Delhi, the President, the Vice-President,
the Prime Minister and the Home Minister.
This was the information given to us in some
other connection.  Mr. Gupta, | think, will not
be quite uncharitable to them. This is not
the time.  They are our nation's leaders. I am
quite sure the roads  are not meant only for
them; they are meant for others also and so far
as the roads are concerned, there is no
distinction based on caste, creed or party or
anything. It was not quite  proper on his
part to have cast reflections on the chosen
representatives of the people in the
Municipal Corporation by saying that the New
Delhi  Municipal
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Committee roads are better maintained and
that the old Delhi Municipal Corporation
roads are not. | would only say that there is
congestion of population and there is greater
movement of slow-moving vehicles?

THE VICE-CHAIRMAN (SHRI M.
GOVINDA REDDY) :  How can you be sure
whether he has seen those roads | or not?

SHRIRAJ BAHADUR: | do not know.
He has said that. Despite the heavy pressure
of traffic and the wear and tear of the
roads, the roads in old Delhi are very well
maintained and | would  particularly like to
mention that the road that goes from Kashmiri
Gate to Ambala, which is our national
highway  number  one, is one of our best
roads in the country and part of it is in Delhi.
| do not want to say much but it is rather
unfair on Mr. Gupta's part to say this. In fact,
he also lives in  New  Delhi and he is also
one of the recipients of this favouritism if
there is any, which 1 dispute, which I
repudiate. He said that transport was
expensive, inadequate and added that because
of all this we are having a large number of
private cars, scooters and all  that. Sir, we
are not living in a country where
everything is  regimented, where people
can go only in a bus and where they cannot
have cars or scooters or motor cycles,
excepting, of course, partymen.  We have got
a large number of cars and we would like to
have more and more. We should like this
number to grow manifold.  After all, in this
huge country the total vehicle population
today is in the vicinity of about 500,000 and
by the end of the Third Plan it is expected to
go up to 800,000 as com-partd to seventy
million in the United States. Where are we,
seventy million against eight hundred
thousand? | wish there were a greater number
of such vehicles, scooters, motor cars and
motor cycles.

SHRI BHUPESH GUPTA: Them, do not
put tax on them.
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Dr. SHRIMATI SEETA PARMA-NAND
(Madhya Pradesh): Before we aspire to have a
similar number of ' cars, scooters or vehicles
as the United States, we may have to provide
so many broad highways as they have.

SHRI RAJ BAHADUR: | have no doubt in
my mind that we shall have to have roads
but he does not want even this little rise in
the tax that | want to raise for the  Delhi
roads.

Mr. Khandekar invited my
clause 13(3) which gives the Chief
Commissioner certain powers to exempt
certain vehicles  and said that these powers
might not be properly used.  This is what he
said, if I understood him correctly. 1 will
invite his attention to the last  three lines of
this particular sub-clause.  If he goes through
them a little  more closely, he will find that
this power of exemption has been given to
the Chief Commissioner to be  exercised in
favour of a class of motor vehicles, not
individuals, or a class of persons, not an
individual. So, these powers cannot be
misused in favour of an individual. Itcan
be used and properly used in favour of a
class  of vehicles or a class of persons and
that class of persons has also been indicated
here, in the sense that it has got to be exercised
in favour  of  vehicles which are used for
public purposes, if 1 may say so, benevolent
purposes, purposes which are  for the good of
the common man or common people, vehicles
belonging to the Administration, ambulance,
Red Cross  vehicles and all that.  This is
exactly what is meant and | am sure the Chief
Commissioner, a responsible head of the
administration of the Union territory of Delhi,
will not misuse the discretion given to him
under this particular clause.

My hon. friend, Mr. Abdul Ghani, perhaps
has got—if | may use that word with all respect
to him—an obsession about Punjab and how
things are in Punjab. He has been speaking |
about certain  co-'operative societies

attention to
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[Shri Raj Bahadur.] and how they are
membered by various relations of some
person or the other. There may be misuse but
I have no information about that. But | would
like to repeat in all sincerity and with all the
emphasis at my command that all these
observations which he has made are
completely irrelevant for the consideration of
this Bill and should not have been made be-
cause they do not throw any light on thi
particular question.
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THE  VICE-CHAIRMAN  (SHHI M.
GOVINDA REDDY) :  The question is:

"That the Bill to impose a tax on motor
vehicles in the Union territory of Delhi and
for other matter* connected therewith, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI ML
GoVINDA REDDY) : We shall now take up the
clause by clause consideration.

Clauses 2 to 13 were added to the Bill.

Clause 14—Reduction of tax in cases of
certain motor vehicles.

SHRI'V. M. CHORDIA: Sir, | move:

1. "That at page 6, line 24, for the words
‘one half the words ‘'one fourth' be
substituted."

qTT 4% 7 7 T foray gwn g ¢

"Where the registered owner of
a motor vehicle used or kept ‘or
use in  Delhi is a co-operative
society  registered under any ‘aw
relating to co-operative societies for
the time being in force, the tax
payable in respect of that motor
vehicle shall be one half of the
rates specified in Schedule 1, if the
taxation authority is satisfied, after
such  enquiry as it deems fit,
that ...........
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¥ UTET FE AT A0EA | W AW
¥ s qf|m [ A wEen 5§
AN W AE B FEELET AT
FT AUA 79T 9T WP TV AT 7GF I
waqT Ag; favm 1 gafag ¥ Surae
FT 9997 4 ¢ % 299 ¥ ur Sk
Ft gz & st wifgy A A A
& I ¥ A fear o wfgd o
T a2 5 g 3% ow Shard
g I A g7 A |

The question was proposed.

SHRI RAJ BAHADUR: | would say that it
was after a good deal >f thought that we have,
in order to encourage co-operative movement
'n transport and to provide opportunity and
avenues for our young educated people,
incorporated this particular provision. And |
think the incentive which we have provided in
this clause, that is, fifty per cent, concession
is very much needed. It is unique in so far as
it is not found in any of the motor vehicles
taxation Acts of the States. Sir, | cannot
accept the amendment.

f Amendment No. 1 was, by leave,
withdrawn.
THE VICE-CHAIRMAN  (SHRI M.

GOVINDA REDDY): The question is:
"That clause 14 stand part of the Bill."
The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 and 16 toere added to the Bill.

tFor text of amendment, vide col.

3688 supra.
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Clause 17—Powers of police officers and
other officers.

SHRI'V. M. CHORDIA: Sir, | move:

2. "That at page 7, line 25, for the
words 'a motor vehicle is kept' the words 'a
motor vehicle which is liable to tax is kept,
be substituted.”

3. "That at page 7, lines 27-28, the
words 'in any public place ' be deleted."

The questions were proposed.

it Fasrerare werroTHORt Wiy
T e ¥ “qEq wrw gfew wfea
Te W3 & wwnla 98 wiawe faar
™R

"Any police officer in uniform, not
below the rank of Sub-Inspector or any
other officer prescribed in this behalf may
enter at any time between sunrise and
sunset any premises wher© he has reason
to believe that a motor vehicle is kept.".

adY 7 faor & o7 =yaear &
W A A AW F AT e g
o ofrw mfeex B s F e ¥
T g1 AT Ag FAE F qg W7 qu
¥ A 39 4% § 97 q%ar § 1 afew
7 T T Wy o § R oweoew
T ¥ daw g fwar s @ W A
Feft T & we=T O & o7 odT A
% WfRaT 36 A% ¥ 9@ FFaT § 1 §HT

gfez ¥ &7 AT 78 HorraA e A
‘A motor vehicle which is liable=
to tax is kept.'

gqror ‘Y F og wmromar 2 fE oo

"require the driver of any motor vehicle
in any public place to step such vehicle and
cause it to remain stationary so long as
may reasonably be necessary."
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SHRI RAJ BAHADUR: | am afraid | cannot
accept any of these two amendments. By the
first amendment he wants that we should have
the words "a motor vehicle which is liable to
tax is kept" in sub-clause (a) of this clause.
The purpose of the clause has been indicated
in lines 29 and 30. It is for the purpose of
satisfying himself that the amount of the tax in
respect of such vehicle has been paid which
means that an officer has to enter the premises
where the motor vehicle is kept. It can only be
a garage; it cannot be a bungalow or residental
building. He has to enter the premises in order
to ascertain whether the tax has been paid. Un-
less and until he sees the vehicle, how can he
know that the tax has been paid or not? How
can he know whether it is a tax-free vehicle or
not. Ifitistax-freu then it will
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carry a token which has got the words "tax-
free" 'on it and unless and until he sees that
token he cannot make out whether a particular
vehicle is tax-free or not. Therefore this is
necessary, and we cannot limit his powers in
this respect.

Secondly, his suggestion is that the words
'in any public place' may he deleted. This
particular expression ‘public place' has been
defined in the Motor Vehicles Act in section
2(24). We have a definite connotation at-
tached to this particular expression. In fact,
care has been taken to cover all possible
places, and the policeman or the traffic man
can top the vehicle in all such places. Now,
you can say a motor vehicle owner may per-
haps drive to a friend's place and that cannot
be a place where a vehicle is kept. If he wants
that the policeman or the traffic man should
go to a third party's bungalow or the third
party's premises, then this amendment could
be all right. Otherwise as it is this is quite
clear and | do not think we can accept any of
these amendments.

THE VICE-CHAIRMAN: (SHRI M.
GOVINDA REDDY): The question is:

2. "That at page 7, line 25 for
the words 'a motor vehicle is kept'
the words 'a m'otor vehicle which
is liable to tax is kept be
substituted."

The motion was negatived.
THB  VICE-CHAIRMAN: (SHRI M.

GOVINDA REDDY) : The question is:

3. "That at page 7, lines 27-28,
the words 'in any public place' be
deleted."

The motion was negatived.

THE VICE-CHAIRMAN: (SHRI M.
GOVINDA REDDY) : The question is:

"That clause 17 stand part of the Bill."

The motion was adopted.
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Clause 17 was added to the Bill.

Clauses 18 to 25 were added to the Bill.
Schedule 1

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : There is one amendment,
Mr. Chordia's Mr. Chordia | am afraid you
cannot move it because it is an amendment
wherein vou propose alteration of the tax. No
such amendment can he moved without the
permission of the President.

SHRI V. M. CHORDIA: | cannot propose
an amendment to increase the tax.

THe  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY): You have proposed an
increase in the last item, in case the mileage
covered daily is more than 30 miles.

SHRI Vy M. CHORDIA: That comes to
about Rs. 2,000.

THE  VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY): Whatever it is.

SHRI V. M. CHORDIA: The maximum
amount which is fixed is below Rs. 2,200 and
my suggestion is....

THE VICE-CHAIRMAN  (SHRI M.
GOVINDA REDDY) : It may exceed Rs. 2,000
also. In any case, that cannot be moved
without the approval or consent of the
President. You can make that point while
speaking on the Schedule. If you want to
make that point, you can speak on (he
Schedule. Would you like to speak on the
Schedule?

SHRI'V. M. CHORDIA: Yes, Sir.

T4 avrd § 97 gd I FC G
4 a1 g7 WHT qreF § QFT AT AR
a7 gEr ot 5 F4y ¢F q<g ¥¢ uawqT
FE 3 AR 7 F 7T ¥ AT AV IR
A A FY A3 3@ LT EE AT F
foad for gt fAas o de |
frey ms sa aff ot fs oAt ot &Y
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T8 gr, T T ¥ § IF AW
™ f5 AEt faw omr Wi faege
famm= uw e | mar

a99  9gF v ¥ gy faew 2
fr feddy +ft g &1 g afE w)
feafe o = =fed 1+ 53 g
oA o1 7 97 w7 fr ag gfewe T
£ | Sfrzsw 78 g & v W #
F! Fail a% 98w 98 &8 qor 97 7
T, dfeewe 7t 3, ¥ g v W
¥ o a8 gam ) & g § fF g
oA o 7 Y fam @ & 97 famge
AT , THY g 9AT AV @Y AT |
W AT ag @ afey fr [e
ag ag wfear ur a4t @, 399 98 9%
FT g | TEH Jafd e § g7 i
o wAT " gAr §7 oy w2
a9 dffse ® A 3 oawar 1 T2
y=v 2 f& 91 ¥gEaw FEO g
AT IGHT fEmme =T 9% 0 gz St
argeqy i #Fafadr 1 97 AW
wr T 0% B, A FAw = s
wifaz &t ardr mizal it @it f § 7
witer dfesr £ aefor & far 4@
=y #fra ez #1 wAem ag Aar
¢ fv et fore == & fad otfwe
sy ST @ 6 agt ¥ SgT oF aw
arft e A S fe § oqer ¥
AT AT OF T G W g X
TG R AW W 1 3EET
wEaw frwe g &1 o feafa
T OINE A2 & F FEIG AEr
wd 5 oA owmpew oW feEm
sfafes w3 | sdwe ffo & =7
S sgawEy AT A 4, R 2 =S
faFfar e mFfomag
frrs em e fE s sz o md =90fy
ar 9fy fawr gAmy |rEas $4@0 1 1 Rt
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[xft FemergaTe waverraht @]

feafy & sw el gwre 7 faew
Agr w1 FEAT

MA@ fF @ g 7 T
sy &, A fawger oaaes g e
gl T R, WA g § AR €7
Wi Fifa¥a faar wan, JosY  wgge
ﬁ-ﬁri\"ggqg'rhe Road Transport
Reorganisation Committee’'s Report,
March 1959£ |

o TRl qaaT @ wieRa L F

"Mysore. Amount of yearly tax levied on
a 40-seater stage carriage Rs. 4,800 or if the
daily mileage does not exceed sixty ¢ there
is a reduction of Rs. 5 per seat per quarter."

v oy Feafar & 77 s f fasgwr
T M AR A E ...

SHRI RAJ BAHADUR: 'If the daily
mileage does not exceed'.

THE  VICE-CHAIRMAN  (SHHI M.
GoVINDA REDDY) : That is what he read out.

it fersrergmrTe weATeTAW QAT
W oo oag famr 8 & oafz co
WS T AT AR 7 E1, IAq W a6,
a1 35 3o97 Y a9gT 9fF @7 F fgam
¥ wy far swmgar |\ T AYE ¥ 39
EeqT § ) A1 WIRAT T FAEIN
gy foar T 2 1 @w wR wifafes
g1 F7 ag w7 A% § fr A1gas & wmae
9T INFT AT AT § | W qg AiEFT
T 2 wifE gwe oA S A A zAws
Fragaz fFm A A g Aw@ W
gz faar fear & 1 w7 W A FEAT R
f GWT ST T FAEAT ¥ F g
quNT 3T SfEg #lT wET Amw
A ST T/ T | WL A FAF S
A g @ fr g fawar § e A w5

F WY adTaT & w1 & o7 oAy Adt
¢ fr wriE A 7 72 far Wi A
@t #g oo, saferg ag doewr a9
GO T AT | THY FH AT T
%t dfez q g1 fedf o7 fq=me
FAT AT 9N W F A g AT
uH W AWEH FT F= FOU AMRT
f&om#r gz faav s Fon g
oA g famwr & afaer & @ aw
RS AE | 3 AP X g qA
THAT STEAT 97 |

st fawawwe weTATEAY
w.uygar ;g9 Al g {iT |

SHRI MULKA GOVINDA REDDY
(Mysore): In English please.

SHRI RAJ BAHADUR: 1 am in the hands
of the House. My friend has made out a point
and I will have to explain his point also. He
said that | have simply toed the line of Mr.
Bhar-gava and yet | think that | have hit the
bull's eye, by taking advantage of the point
that he has made. In fact | have hit the bull's
eye; otherwise Mr. Chordia would not have
come forward with all the observations that he
has made. | explained, | think, in detail that at
present the only criterion that we have
adopted for this taxation on the stage carriages
is on the basis of seating capacity and not on
the basis of distance. On a particular route if
the same vehicle makes two, three or four
trips it is not possible for us to refuse
permission to it.

st famawwe mararasy
i GL G AR Al e a1
3 ovfir &, fo e o AT Eaaw
ferer 73 # = 2990 7 far qer
s grfae A @ A9 Tva
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SHRI RAJ BAHADUR: Please listen to me.
It happens that the same carriage may do
twenty miles today and if there is a heavy rush
of traffic on account of fairs or an
extraordinary occasion, the same may be
allowed five, six or ten trips. Apart from that,
suppose on a particular route, there are ten
vehicles moving. Five vehicles go out of order
and the remaining five will do as many trips as
they can. Thus the tax cannot be related to dis-
tance. It can be related only to seating
capacity. As | said, it is the seating capacity
which earns the revenue for the operator. It is
not the distance as such that earns his revenue.
We have to relate the tax to the revenue. That
is the reason why | have in some detail
explained this today. And he thinks that | have
not hit the bull's eye. It is my misfortune, or is
it his good luck?

THE  VICE-CHAIRMAN  (SHRI M.
GOVTNDA REDDY): The question is:

"That Schedule | stand part of the Bill."

The motion was adopted.
Schedule | was added to the Bill.
Schedule 11 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI RAJ BAHADUR: Sir, | move: "That
the Bill be returned.'

The question was proposed.

SHRI BHUPESH GUPTA: May | clear up a
little misunderstanding, which the hon.
Minister needlessly created? But then he
thinks always that he is hitting the bull's eye,
nothing but the bull's eye. When | said that the
resources should foe found from somewhere
else, he asked me why 1 did not suggest as to
where the resources could be found from. |
should have thought that the hon. Minister,
who has been in the Government for such ,
long time, would be familiar with the verious
sources of
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resources for such matters instead of asking me
a question of this sort.  All that | said is that
the Government should not put additional tax
burdens on certain categories of vehicles or
vehicle owners in order to find the
resources for improvement in the roads and so
on. It is for them to consider from where else
to find the resources. | think the Government
has got plenty of resources and they can easily
find it if they are so minded. 1 was a little
surprised when the hon. Minister asked me this
question. But then even on this point perhaps
he was hitting the bull's eye. Then he
completely misunderstood my position with 4

P.M. regard to  the  scooters. | do
understand the need for having a large
number of scootersin this city. |
am not opposed to having them, but they

underline one single fact and it is this, that
public conveyance in modern times as we
understand it is inadequate in our capital city
here. But here again | suggested that
because the scooters are there they should
not put more tax on the scooters and so on.
All that | suggested was directed to one objec-
tive, namely, that the public conveyance or
transport should not be made more expensive
than what it is today. This is what | wanted to
convey to him. Here again he felt that he
was hitting the bull's eye by not accepting what
was a plain and simple question fry any one to
answer. | think he should descend to the
firing range nowadays because every time he
hits, he hits the bull's eye and nothing but the
bull's eye. We have arranged rifle
practices and | think he would do well

THE VICE-CHAIRMAN  (SHRI M.
GOoVINDA REDDY) : We have no time for all
this. Please come to the point.

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, this is the point that | made, and |
stress again that this matter should be
considered in a different way. He accused me
for one good thing—we have plenty of time
by the way, we are ahead of time. When | said
that in New Delhi the roads are
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[Shri Bhupesh Gupta.] better looked after,
better than in OIld Delhi, at once the hon.
Minister said that | was casting a reflection on
the Old  Delhi Municipal Corporation.
Flight of imagination could not be greater
than this.  All I was saying was that Old
Delhi was being neglected by the Central
Government. The municipal authorities
cannot do much unless the Central Government
helps them.  Adequate resources should be
found for that, and what is more, the Central
Government should take the initiative in such
matters. You will be a little surprised as to
how | could think that one part of the city is
better looked after than another part. Well, go
to any city in India. It is a fact that for
historical or  other  reasons certain parts of
the city are better looked after because rich
people, well-to-do people, and V.1.Ps., even if
the number is getting restricted, live there. We
have in Calcutta certain areas better
looked after, we have in Bombay certain areas
better looked after; in Madras also certain areas
are better looked after. You go to London,
you go to Paris, you go to Rome, wherever you
go you find that the areas where the rich people
live are generally better looked after and
Government do spend more money on them,
while the slum areas and other areas where the
poor people live are not much looked after.
I think he should have understood it. | am
very glad to hear that the V.I.P. number has
come down to three. Only on the
President's Birthday, | saw a newspaper
advertise, ment that the President  would
be receiving in the morning V.1.Ps.  If it was
only three, it should not have taken two or
three hours. Anyway if the number has come
down to three, | have nothing to say. But then
what | told you about certain roads in Delhi is
true.  You have a bias in favour of certain
areas.  You think that these areas are in the
use of big people who come from abroad.
Therefore, | can understand that to a certain
extent these will have to be better looked

after.  In the part in which 1 live not much
traffic is there. You do not see much traffic
there. | believe you are
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familiar with Ferozeshah Road. You do not
see a large number of cars going about that
area every day. Yet the road is quite good, |
can use hat as a pedestrian and others can use
it. But when they widen such roads, they have
their own reasons, and they are not always
tenable reasons. What | tell the Government is
that it should have a more popular and more
democratic approach in this matter and should
pay attention where it is needed most.

it farsrergerme awtrerraft wt<fyar:
# Faer €I Y T g g, qav
#fr ot 7 w3y fe oF aely o fam W
Tq 99T amg @ gawr  fgara TEf
@ g%a,— 98 aEf Fgv fn I+ SuwT
977 wwa g grn-Afew  fae
Rz sf@a & wfaeg vz f5g 97 &
IT% wZ9 fowe F & I AEaw
fipes g &, AN ofeade a@ g 8
wa fr Seer g 97 2l wfae
ofem FF T SR § | ar g
feafa % Sa%  foar gwre agr o &
siqear # 91 AFA & & S Ama
fe1 Fom aF Qo ®TAT AT Y TT I
g, St ot 3faT qud Fav $T @ §
wfe wgr ok 2z ffws Fraarr &
34wz figdee Tzar g, WA feae
@A & W IFR F1E 9f@dA Agl g
21 zafag el o) ot & 3 el
et R A s A 39N e
T qE 97 fAere &7 |
SHRI RAJ BAHADUR: Mr. Vice-Chairman,
there are two or threo points which have been
raised, and | think it is my duty to clarify the
position. | never doubt that what Mr Bhupesh
Gupta says he does mean. but what he said
now really came to me as a big'surprise,
because he clearly said that New Delhi roads
get « favoured treatment. He said that Old
Delhi roads are not getting that treatment and

that in New Delhi it is so because of the
V.1.Ps.
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SHRI BHUPESH GUPTA: What about
Ferozeshah Road?

SHRI RAJ BAHADUR: According to the
statement made to you by a certain
gentleman, Ferozeshah Road is being
widened because of V.1.Ps. | never claim that
all the roads can be uniformly good, but we
have to compare equals with equals. The main
arterial roads in New Delhi and in Old Delhi
can be compared with each other favourably.
I cannot say that all the roads in New Delhi
are also good. | cannot say that the lanes and
by-lanes are good in many places. Similarly,
the smaller roads and by-lanes in Old Delhi
also may be, bad for any reasonsg social,
historical, psychological, whatever they are.
But | would quite say that so far as this matter
is concerned, it will not be proper on my part
or on any Member's part to say that the Delhi
Municipal Corporation is not doing its duty.

Secondly, Sir, it came to me as a big
surprise that Mr. Gupta is surprised that I,
with all my experience and long standing in
the Government, do hot know where to get
the resources from. | still plead with him to
let me know out of the budget that we have
got, which item has to be struck down or
reduced in order to divert the funds from that
to certain other directions. Otherwise he
knows that we are spending quite a lot more
than we are getting by way of taxation in
Delhi. So, that complaint cannot be made.

Then he said that scooters should not be
overtaxed. There is no question of overtaxing.
We are trying to rationalise the tax structure
and we are trying to have the same rates as
obtain in Punjab more or less.

It is for the House and for you, Sir, to judge
whether | did hit the bull's eye or not, but |
can positively say that Mr. Bupesh Gupta
hopelessly failed to hit the bull's eye.

THe  VICE-CHAIRMAN  (SHRI M.
GOVTNDA REDDY) : The question is:
"That the Bill be returned."

The motion was adopted. 979
RS—5.
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THE PERSONAL INJURIES (EMER-
GENCY PROVISIONS) BILL, 1962

THe DEPUTY MINISTER IN THE
MINISTRY oF LABOUR AND EM-
PLOYMENT AND FOR PLANNING (SHRI C.
R. PATTABHI RAMAN): Sir, | beg to move:

"That the Bill to make provision for the
grant of relief in respect of certain personal
injuries sustained during the period of the
emergency, as passed by the Lok Sabha, be
taken into consideration."

This Bill seeks to empower the Central
Government to formulate a scheme under
which monetary and other relief could be
granted to, or in respect of, gainfully occupied
persons and civil defence volunteers who get
injured, diseased or killed as a result of
enemy attacks or other military operations.
The operative provisions of this Bill are
generally on the lines of the War Injuries
Ordinance, 1941, issued at the time of the
Second World War. That Ordinance and the
Scheme framed thereunder, though still in
force, cannot be invoked to deal with cases
arising during the present emergency.

As hon. Members are well aware, modern
warfare is not confined to the battle field as
such. It is not only the combatants who have
to face the enemy fire. Even the ordinary
inhabitants are exposed to aerial attacks. No
one is immune. Planned evacuation of people
from danger zones may ensure safety to a
certain extent. It is, however, imperative that
persons employed in essential undertakings
and services, whether it be industry,
agriculture or transport, should not desert their
place of duty, whatever be the risk. Members
of the civil defence forces, in particular, are
exposed to special risks since their services
will be required most during and immediately
after air raids. At the same time, Government
will have to ensure that all these persons <?et
some basic relief according to the



